451  Resolution re review of
disinvstment policy

[Sh. Ramashrav Prasad Singh]

ists and feudal had the real power. They
began to mould the country in their own way

The first prime Minister of our country
was Pandit Jawahar Lal Nehru. He ruled for
15 years. Being a great visionary he formu-
lated many policies including the industrial
policy. Allthese policies indicated his desire
totake thecountry along asocialist path. But
he did not pay full attention to the poor and

the downtrodden. Perhaps he did notunder-

stand their pain. The consequences appar-
entto all of us today. He thought that privali-
sation would bot benefit the country much.
He was of the view that if industries are sct
up in the public sector, the country will po-
spern become strong and make progress.
His approach was absolutely correct. Onthe
one hand we say we have not drifted from
that policy but on the other hand there are
may indicators to this effect. Nationalisation
has increased the financial burden and that
is why attention in being paid towards priva-
tisation.

Whalever we gain from nationalisation
or Government control is national gain. Our
country is strengthened by this in every
respect and we make progress. cven in
privatisation the money is ours, but the prof-
ils are reaped by private entreprencurs.
These entrepreneurs have a liltle share in
the business whereas the major share is of
nationalised banks and many financial or-
ganisations but even then they remain the
masters. About public sector undertakings
they say that these are running in loss and
that is why the Government is privatising
them. if this Government propose 1o do this,
it should not, because the national industrial
policy had been made keeping in mind the
public opinion in the entire country. If it has
to be nullified let a popular consensus be
built and invite suggestions as towhat action
should «betaken in this regard. You do not
have a right to dothis on your own. The worst
sufferers will be the workers who are
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enjoying many benelits because of the rules
under nationalisation. Under privatisation
theywill not getthose bonefits. What nation-
alisation gives privalisation can never give
and workers will be exploited to the maxi-
mum. You might be aware that in England
during the industrial revolution the workers
had to work for 92 hours at a stretch. Alithis
happened because of privatisation. At that
time the workers thought that the machine
was his enemy and that is why there was
disorder. Buttodaythings are differnt. There
are unions to raice demands and they know
which is a-better option-industries under
Governmentcontrol or Privatisation . Every-
one knows it we!l butimplementation is difify
cuit.

I rice to support the cause of workers
and weuld like 1o submit that if we give
importance to the union.... '

(English)

MR. CHAIRMAM: Would you like to
continue next time?

SHRI RAMASHRAY PRASAD SINGH:
Yes Madam.

MR. CHAIRMAN: So, you cancontinue
nexttime. discussion is to be continued next
time. Mow, Irequest ShriRameshwar Thakur
10 lay on the Table paper mationed against
his name.

PAPERS LAID ON THE TABLE

Motification under Central Excises and
Salt Act 1€24, and Customs Act, 1962
ele

17.57 hrs.
( English )

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKU®®: Sir, | beg to lay on the
Table-
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(1) acopy each of the following Notifi-
cations (Hindi and English versions) under

sub-section (2) of section 38 of the Central .

Excises and Salt Act, 1944.-

(i) Notification No. 79/92- Central Ex-
cises published in Gazete of Indiadatedthe
31stJuly, 1992togetherwith anexplanatory
memorandum making certain amendments
1o Notification No. 31/88-CE, dated the 1st
March, 1988 so as to exempt Rifampicin
from excise duty

[PlacedinLibrary SeeNo.LT 2397/92]

(ii) Notification No. 80/92-Central Ex-
cisespublishedin Gazette of Indiadatedthe
31stJuly, 1992 togetherwith anexplanatory
memorandumregarding exemption to three
specified drug intermediates used in the
manufacture of Rifampicin fromthe whole of
the duty of excise leviable thereon.

Placed in Library See No. LT 2399/92]

(2) A copy each of the following Notifica-
tions (Hindi and English versions) under
Section 159 of the Customs Act. 1962:-

(i) Notification No. 249/92-Customs
publishedin Gazette of India dated the 31st
July, 1992 together with an explanatory
memorandum making certain amendments
1o Notification No.64/79-Customs dated the
6th March, 1979 so as to delete cerain
entries as a consequential change.

(i) Notification No. 250/92-Custom
published in Gazette of India dated the 31st
July, 1992 together with an explanatory
memorandum regarding exemption to speci-
fieddrug intermediates fromthe whole of the
basic duty of customs laviable thercon.

[Placedin Library See No. LT-2400/92]

(iii) Notification No. 251/92-Customs
published in Gazetle of India dated the 31st
July, 1992 together with an explanatory
memorandum seekKing to prescribe a basic
customs duty of 10 per cent advalorem on
specified drug intermediates for manufac-
ture of Rifampicin

{Placed inLibrary See No LT-2401/92]

(iv) Notification No. 252/92-Customs
published in Gazette of India dated the 31st

July, 1992 together with an explanatory -

memorandum secking to amend certain
Nolifications inter alia so as to impose a
basic customs duty of 35 percent advalorem
on Rifampicin.

[Placed inLibrary See No. LT-2402/92]

(v) Notification No. 253/92-Customs

published in Gazette of India dated the 31st
July, 1992 together with an explanatory
memorandum making certain amendments
tothe Motiication Mo. 190/92-Customs dated
the 14th Kay, 1992 so as 1o exempt goods
covered by the Notification Nos. 250/92 and
251/92-Customs dated the 31st July, 1992
from the whole of the Auxiliary duty of Cus-
foms.

[Placed is Library See No LT-2403/92]

MR CHAIRMAN: The House stands
adjourncdtomeet onMondayat 11.00 hours.

17.59 hrs.*
The Lek Sabha then adjourned till Eleven

of the Clack on Monday, August 3, 1992/
Sravana 12, 1914 (Saka)
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